1

iN THE HIGH COURT OF PUNJAB AND HARYANA AT CHANDIGARH

NOTIFICATION

No. AS 2— Dated, Chandigarh the Q% J—]o &

App!icatior_rs are invited for selection of 10 (ten) candidates (5 from

Scheduled Caste Category, 2 from Backward Class category and 3 from G_eneral
Category) for appointment to Haryana Superior Judicial Service by direct recruitment, in
the State of Haryana through competitive examination under Rule 6(1)(c) of Haryana

W

Superior Judicial Service Rules, 2007. The number of posts will be subject to

variation. Any person who fulfills the conditions mentioned below may apply to the

Registrar General, High Court of Punjab and Haryana, Chandigarh:-

(a) he/she must be a citizen of india;

(b) he/she must have been duly enrolled as an Advocate and has practised for a
period not less than seven years as on the last date of submission of
applications i.e. 26-11-2009;

(c) he/she must have attained the age of thirty five years and must not have
attained the age of forty five years as on Ist January, 2009 (in the case of
Scheduled Castes/Scheduled Tribes/Backward Classes, upper age limit is
relaxable by five years);

(d) he/she must not have more than one spouse living.

(Provided that the Governor may, if satisfied that there are special grounds for
doing so, exempt any person from the operation of this sub-rule).

(e) he/she must have passed matriculation examination with Hindi as one of the
compulsory or elective subjects or any other equivalent examination in Hindi

language, which may be specified by the Government from time to time.
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The format of application is given as under:- Paste your
|  recent attested |
' passport |
i Name size p}l:;t;}graph
(In Block Letters)

ii) Father's/Husband's Name:






